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fagR ToTe (SRITYRUT), 6 wEd 2017

The 3 February 2017
No. 3A-3-Allowance(T.A.)-01/2010-769/F—In exercise of powers conferred by the proviso
to Article- 309 of the Constitution of India, the Governor of Bihar is hereby pleased to make
following Rule to amend The Bihar Travelling Allowance, 1949:-

Bihar Travelling Allowance (Amendment) Rule, 2017
1. Short title, extent and Commencement.—

(1) This may be called Bihar Travelling Allowance (Amendment ) Rule, 2017
(i1) It shall extend to the whole of the State of Bihar.
(i11) It shall come into force with effect from 01.12.2016.

2. "After Note (vii)(c) of rule 69(1) of the Bihar Travelling Allowance Rule, 1949 the

following new note (d) shall be added as follows:—

"(d) Room Rent of 'Bihar Bhawan' or 'Bihar Niwas' shall be allowed in addition
to admissible daily allowance, if travelling at Delhi is made in connection with due
discharge of government duty. "
By Order of the Governor of Bihar,
RAHUL SINGH,
Secretary (Expenditure).
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